The Chhattisgarh Electricity Duty (Amendment) Act, 2021

Act No. 11 of 2021

Amendment appended: 17 of 2022

DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research
(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These
contents have not been independently verified, and PRS makes no representation or warranty as to the accuracy,
completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be available.
Principal Acts may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the gazette

notification. Any person using this material should take their own professional and legal advice before acting on
any information contained in this document. PRS or any persons connected with it do not accept any liability
arising from the use of this document. PRS or any persons connected with it shall not be in any way responsible
for any loss, damage, or distress to any person on account of any action taken or not taken on the basis of this
document.



suyash@prsindia.org
Typewritten text
Amendment appended: 17 of 2022


“fostE URE % oITid S Ioh
FE P (T S e ) % quon
T oA, FHIE Sit.2-22-TRAE
e [ 38 Ta | fae, e

30-05-2001.”

TSI HHIE
‘Sl /31/09/2013-2015.”

SHHIH 310] TG, FHAR, T 2 57 2021 — TS 12, 76 1943

faftr ofiR faumh e fawm

A TR, T 2 5[ 2021

SHHTE 5473 /2. 57/21-3/UTE. [BI. [ 21. — S TRIG TI&IT THThT fwferad Stferf-m o o =i 11-05-2021 1
U hi ATATT U Bl el &, TAGERT TR hi TR o (ol TERTII fohall SIiell 2.

SANEITE o THUTA o W H AT ATATIR,
IAW FAR FHMAT, AN Frera.

619



620

DA T, T 2 S 2021

wigm s, faam qun
URE.

YRI5 HT AU,

&

o

1.

SiaTe Aferfeaa

(AU 11 §.2021)

Sterg foega gow (Wees) srftfeam, 2021

Siterg foRa Yok aftf-@d, 1949 (F. 10 T 1949) &1 AR wwila A

wrftfam.

W VRIS & TEied T4 H B 101E [T HUSH o SN (MH(oliRad &0 | g STifwariid

(1) AT TR St (T (oIl Yok (SANE) AT, 2021 FgcATem.
(2) T IR TUT ST T TR 20,
(3) T SUA # 39 VeRIeH shl AN & e B,

DTG Tord Yook ST, 1949 (3. 10 9 1949) i TR 5 it IU-UWT (2) F Uwa,
FrAfoTRaa ST SITg, a1eid ;-

“(3) il siate et T & g1 5T Hi, T forega FRiee: 39 sttt < oree
Ot R 6 IR SR STU el b1 Ut el |, Tohedt wrfory, erferemdt o mferet =t
Torfiaa &0 #, T TRy Icma g Sreht Tor]a Jo ok 36 W SATIHTRG =I1et ohi T &6t
HTAT ST &, il I e § YT Hed o (MaW 3 FWopill iR TET Sl At a1
TR U Tl 1 UTete et o fore anear gem.”

TR -

1. 39U TS g Ao § AT 8, SiienTg ford Yok ST, 1949 (F. 10
|1 1949) &,

2. A foegm e 1 ored a2, S foh Torga erfirf=iae 2003 (. 36 §9.2003) i
URT-2 i SUEN-21 A &

3. ICUTEH g 1 e TR B0, ST foh Torga Srfireia 2003 (. 36 W 2003) i URT-2
H IUYR-30 H &,

4. ToegaamzA e ored o 2m, e ok foreg erfirferem 2003 (3. 36 992003) i aR-2 6t
JUYRI-20 H 2.

T BR, fai 2 5 2021

FHIE 5473 /R, 57/21-9 /T[S /21. — HRA h WA % AT 348 F WU (3) % AT H Sl 101G (1 Yo
() Srferem, 2021 (TR 1169 2021) F1 SIS STHATE THUTA & TTEEHR H TAggIRI FHIRId {oha STl &.

BTG oh AU & T | TAT ARATAR,
IAW FAR HIAT, Sfrivaa qi=a.



SeltenTe o, T 2 57 2021 620 (1)

CHHATTISGARH ACT
(No. 11of 2021)

THE CHHATTISGARH ELECTRICITY DUTY (SANSHODHAN)
ACT, 2021

An Act further to amend the Chhattisgarh Electricity Duty Act, 1949 (No.
X 0f 1949).

Be it enacted by the Chhattisgarh Legislature in the Seventy Second Year of the
Republic of India, as follows :-

L. @ This Act may be called the Chhattisgarh Electricity Duty (Sanshodhan) Short title, extent and
Act, 2021 commencement.

) It shall extend to the whole State of Chhattisgarh.

3 It shall come into force from the date of its publication in the
Official Gazette.
2. After sub-section (2) of Section 5 of the Chhattisgarh Electricity Duty Act, 1949 Amendment of
(No. X 0f 1949), the following shall be added, namely :- Section 5.

“B3) Notwithstanding anything contained in the Act, Chief Electrical
Inspector, in the exercise of its power and performance of its function under this
Act shall issue direction to any person, officer or authority to disconnect from
electric line, any such electricity generating station, against which payments
of electricity duty and amounts of interest imposed thereon is due and such
person, officer or authority shall be bound to comply with such directions.

Explanation :-
(1)  For the purpose of this Section, ‘Act’ means Chhattisgarh Electricity Duty

Act, 1949 (No. X 0f 1949).

(2) “Chief Electricity Inspector” shall have the same meaning as defined under
sub-section (21) of Section (2) of the Electricity Act, 2003 (No. 36 0f2003).

(3) “Generating station”, shall have the same meaning as defined under sub-
section (30) of Section 2 of the Electricity Act, 2003 (No. 36 0f2003).

(4)  “Electric line” shall have the same meaning as defined under sub-section
(20) of Section 2 of the Electricity Act, 2003 (No. 36 0£2003).”

TTCTeh, HEUT T G AT, D enTe SR ATHhid YEUTIcH, Seet R, TR o Hfered qem Wi - 2021
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CHHATTISGARH ACT
(No. 17 of 2022)

THE CHHATTISGARH ELECTRICITY DUTY (AMENDMENT)
ACT, 2022.

An Act further to amend the Chhattisgarh Electricity Duty Act. 1949 (No. X of 1949).

Be it enacted by the Chhattisgarh Legislature in the Seventy-third Year of the Republic of
India, as follows:-

1. (1) This Act may be called the Chhattisgarh Electricity Duty (Amendment)  Short title, extent
Act, 2022. and

: commencement.

(2) It extends to the whole State of Chhattisgarh.

(3) It shall come into force on the date of its publication in the Official

Gazette.
2. For Schedule, the following Schedule shall be substituted, namely:- Amendment of
Schedule.
"SCHEDULE
(See Section 3)
RATES OF DUTY
PART-A
[See Section 3 (1) (a)]
S.No. Consumer Category Consumed Electricity Rate of Duty in percentage of
(In Unit) energy charges notified in the
- tariff order
¢9) 2) - G) “)
1. | Domestic Consumer. On all consumed units 11 percent
2. | Non-Domestic Consumer. On all consumed units |- 17 percent
3. | Mines (Other than captive On all consumed units ' 56 percent
mines of cement industries).
4. Cement industries (including On all consumed units 21 percent
its captive mines).
5. | LT Industries upto 25 HP. On all consumed units 04 percent
6. | LT Industries above 25 HP On all consumed units 05 percent
but upto 75 HP.
7. | LT Industries above 75 HP On all consumed units 07 percent
but upto 100 HP.
8. | LT Industries above 100 HP On all consumed units 08 percent
but upto 150 HP. ‘ '
9. | Other LT Industries above On all consumed units 14 percent
150 HP which are not
included above and Stone
Crushers upto 150 HP.
10. | Mini Steel Plant and Ferro | On all consumed units 08 percent
Alloy Units having
production capacity of upto 2
Million Ton Per Annum
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(MTPA) which are obtaining

clectricity from the
Chhattisgarh ~ State  Power
Distribution Company
Limited and all such steel
plant. rolling mill. sponge

iron plant. ferro alloy steel
casting. imntegrated steel plant.
rice/dal mill. solvent plant.
small and medium industries

including manufacturing
units, poultry farms,
agriculture allied and other

connections upto 20 MVA
obtaining electricity from the
Chhattisgarh ~ State  Power
Distribution Company
Limited and other licensee.

11.

Power Looms, Flour Mills,
Oil expeller, thresher and
similar other machinery used
for agricultural processing.

On all consumed units

04 percent

12,

Textiles mills, weaving mills
and spinning mills.

On all consumed units

14 percent

13.

All' such consumers with
connected load above 20
MVA and non-included in
any of the groups mentioned
above and non-industrial
consumer of above 150 HP
(including domestic and non-
domestic consumers),
shopping mall. other general
purpose HT consumer and
Stone Crushers having load
above 150 HP.

On all consumed units

28 percent

14.

The consumer who generates
energy for their own
consumption for the purposes
included under any of the
.above categories.

On own consumption
units

_At the highest rate of Schedule

15.

Electrical energy sold or
supplied for consumption for
any purpose is used either
wholly or partly, without the
consent of distributor of
electrical energy or producer
of electricity, as the case may
be.

On all sold or supplied
or consumed units, as
the case may be.

At the highest rate of the
Schedule.
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PART-3

[Sce Section 3 (1) (by]

S.Ho. Consumer Category ‘Consumed Electricity | Rate of Duty in percentage
(In Unit) of energy charges notified
- in the tariff order B

(1) (2) 3) “), |

16. | For Consumption of On all the units obtained | The rate of duty shall be
Electricity obtained through through Open Access. | calculated —as if  the
open access from outside the electricity 1s supplied by the
State. Distribution Licensee. B

PART-C
[See Section 3 (1) (c)]
| SNo. | Consumer Category Consumed Electricity Rate of Duty in percentage
(In Unit) of energy charges notified
in the tariff order

(1) 2) 3) . “4)

17. | Electricity sold or supplied by | On all sold or supplied | 7 paise per unit
Generating Company, Captive units
Generating Plant and
Producer to the State-owned
distribution and  trading
licensee. ‘

18. | Electricity sold or supplied by | On all sold or supplied | The rate of duty- shall be
Generating Company, Captive units same as if supplied by the
Generating Plant and distribution license to that
Producer to any other consumer.
consumer in the State.

19. | For the electricity consumed | On self consumed units | 21 percent of the tariff
by Generating Company, including auxiliary which would have been
Captive Generating plant and consumptions. applicable if the electricity
Producer for their auxiliary is~ supplied by the
consumption and for their distribution licensee.
own consumption. -

20. | All such Steel Plant having | On all consumed units | 21 paise per unit
production capacity of less
than 2 Million Ton per annum
(MTPA) which are
consuming electricity
generated from its captive
power plant for its owned
steel units.

21. | Auxiliary consumption of | On all consumed units | 44 paise per unit
captive power plant installed
in all such steel plant having
production capacity of less
than 2. Million Ton Per
Annum (MTPA)

22. | All such steel Plants having | On all consumed units | 66 paise per unit
production capacity of more
than 2 Million Ton per
Annum, (MTPA) which are
consuming electricity
generated from its captive




1218 (8) Teefterre T, fo i 1 eragat 2022

Cpower plants in its owned |
steel unit and on its auxiliary
consumption.

23 For the electricity consumed | On all consumed units | 21 percent  of rate of
by the Generating Company. average cost  of supply
Captive Generating Plants and indicated in the tarifi order.
Producers of Private/Public
Sector of the State, who are
not supplying power at
Energy (variable) charges to
the State, for their auxiliary
consumption and their own
consumption.

24. | For the electricity consumed | On all consumed units | 21 percent of average cost
by the Generating Company, of supply tll 30"
Captive Generating Plants and September, 2022  and
producers of Private/Public thereafter 14 percent of rate
Sector of the State, who are of average cost of supply in
supplying power at Energy the tariff order from st
(Variable) charges to the October, 2022 or date
State, for their auxiliary commercial production
consumption and their own whichever is later till 12
consumption. years and thereafter the rate

of the average cost of
supply for time being in
force

Note-

1. "Billing Month or Month" means a period of about thirty days between the two consecutive
meter readings for the purpose of billing in the case of monthly billing.

2.  "Mines" means mines as defined under clause (j) of Section 2 of the Mines Act, 1952 (No.
36 of 1952) and also includes the premises or machinery situated in and adjacent to a mine
and used for crushing, processing, treating or transporting the mineral.

3. "Tariff" means the rate of energy determined by the Chhattisgarh State Electricity
Regulatory Commission under Section 86 of the Electricity Act, 2003 (No. 36 of 2003).

4. The Electricity Duty shall be calculated on the basis of actual percentage of tariff in a
month. As for as fraction of 50 paise is concerned, 50 paise and above shall be rounded off
to the next higher rupee and less than 50 paise shall be ignored.

5.  Eligibility for concession of private electricity producer:- Such electricity producer of

private sector included in serial number 24, on which amount of electricity duty on
auxiliary consumption is due, then they shall have the facility of paying electricity duty of
12 percent of average cost of supply from 1% October, 2022 or f_he Commercial
Production, whichever is later, till 12 years and thereafter at the rate of the average cost of
supply for'the time being in force, only in case of payment of eleciricity duty till last month
along with interest has been received from them within 60 days of publication of this in
Official Gazetted."

~
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